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Record of Proceedings

During the hearing, the learned counsel for the Respondent, MPPMCL submitted
that reply has been filed in the matter. He also submitted that the reliance made by
the Petitioner on judgment of Hon’ble Supreme court in GUVNL case [GUVNL vs Essar
Power, (2008) 4 SCC 755] may not be applicable in the present case since the same was
rendered prior to the amendment of Arbitration and Conciliation Act, 1996. The
learned counsel accordingly prayed that liberty may be granted to file sur-rejoinder on
the issue of maintainability of the Petition.

2. The learned counsel for the Petitioner submitted that the Respondent may also be
directed to file its response on merits.

3. The Commission after hearing the parties permitted the Respondent to file its
response on the issue of maintainability as well as on merits, on affidavit, on or before
24.9.2018, with advance copy to the Petitioner, who may file its submissions, if any,
by 5.10.2018 so that both issues on maintainability and merits can be taken up by the
Commission on the next date of hearing.

4. Matter shall be listed along with Petition No. 78/MP/2018 for hearing in due course
for which separate notice shall be issued.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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